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 THE JUVENILE JUSTICE ACT, 1986

No. 53 oF 1986

(lst Decembu 1986]

“"1 An Act to prov1de for the care, protection, treatment, development
and rehabilitation of. neglected or delinquent ]uvemles and for
the adjudication of certain matters rela’nng to, and dispesition . |
of, dehnquent ]uvemles ‘ ,

e ‘Be it enacted by Parllament in “the Thirty—setrenth Year of the
*Repubhc of Indla as follows —_ T .

CHAPTER I
_ PBELIIVLINARY S '
T 1. .(1)‘ This A‘et r‘nay be callet'i'the Juvenile Justice Act 198’6.' Lo {shdft_ _
I ) If extends fo the whole- of l‘ndla except the State of Jammu and ! _‘_Fet:l:'ent. »
Kashmir. E i o _— . and com. -

’ mence-
(?) It shall come into force on sUch date as the Central Government ment,

may by notification in the Official Gazette, -appoint, and different dates

- may be appointed. for d1fferent provxswns .of thls Act and" for . different
. States , : .

2. In thls Act, unless the context otherw1se requlres — | Defini. -

’ - . o ' tions, .
(a) “begglng” means— ' SRR o

{#) - solicmng or: receiving alms’ m a pubhc place or .entering -

into any private premlses for the purpose of soliciting or receiving

~ alms, whether under the pretence of singing, dancing, fortune-
tellmg, performmg tricks or selling articles or otherwise;

(i1) exposing or exhibiting, with the ob1ect of obtammg '
or extorting alms, any sore, wound, m]ury, deformity or. dlseaae
whether of hlmself or of any other person or of an animal;

(i) allowmg oneself to be used as an exhlblt for the pur-
pose of soliciting or receiving alms;

(b). “Board” means a Juvenlle Welfare Board constl’ruted under‘
‘section 4;

{c) “brothel” “prostitﬁte” ‘.‘prostltution and “pubhc place” shall .
_ ‘have the meanings respectively assigned to them m the Suppressmn,
104 of 1956. .. of Immoral Traffic in Women and Girls Act, 1956;
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(d) Y Umpetent authonty means, in relation to neglécted .

3uvemleq a Board and, in relation to dehnquent juveniles, 4 Juvenile

~ Court and where no such Board or Juvenile Court has been constitu- ~ .

ted, includes any Court empowered under sub-section (2) of section 7
to exeruse the powers conferred on a Board or Juvemle Court

(e) “delmquent Juvemle” means a Juvenile who has been found
to have comnntted an offence;

H “ﬁt person” or- “fit institution” means any person or 1nst1tu
tion (not bemg a police station or jail) found fit by the competent

authority to receive and take.care of a juvenile entrusteg to his or .

© its care-and protection on the terms and conditions spec1ﬁed by the
- competent authonty,

(g)- “guard1an”'1n relation to a Ju\ten1le, includes any person-

 who, in the opinion of the competent authority, having cognizance of

- any proceeding in relation to a juvenile, has, for the time being, the Lo

.actual charge of or control over, that Juvenlle,,

(h) “Juvenﬂe” means a boy who Has not attained the age Cof .

" sixteen years or .a -girl ‘who has not atta1ned the age of . e1ghteen
years; '

(‘L)' "Juvenile Court” means a'Court ' constituted-under seetion 5; .

(j) “Juvenﬂe home”’ means an 1nst1tut10n estabhshed or certlﬁed ]

by the State Government under sectmn 9 as  juvenile home; .

l

* (k) “narcotic drug” and ° psvchotr0p1c -substance” shall'ha\.:fe'_-
* the -meanings respectively assigned to them in . the Narcot1c Drugs _
: ©. . 6lof 1985,

and Psychotropic Substances Act 1985
(D- “neglected Juvemle means a Juvenlle who— ‘

" (@3) ]s found begging; or _ o

- (4) is found w1thout havmg any home or settled place of

abode and wrthout any ostens:ble means of subsastence ‘and is
_deqtrtute - . . . o

(m) has a parent or guardian who ig unfit or 1ncapac1tated
to eexercise control over the Juvenlle- oL

(iv) lives in a brothel or with 3 prost1tute or frequently goes

o any place used for the purpose of prostitution, or is found to

- associate with any prostitute or any other person who leads an
immoral, -drunken or depraved life; :

() who is belng or is’ l1ke1y to be abused or explmted for

murvoral or illegal- purposes or unconscionable gam

(m) “observation home” means any institution or place establish- .

ed or recoghised by the bta’fe GoveJ nment under. Sectlon 11 as an
observation home; - ,

- (n)- “of?ence means an ofEenca pumshable under any,1aw for
the time being in force;

(o) ““place of qafety” means - any place or 1nst1tut10n (not belng:

a police station or jail), the person in charge of which is w1111ng tem-
po1arlly to receive and take carye of a Juvemle angd wh1ch 1n. the
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W

w opxmon of the competent authonty may be a place of safety £or the '
: - Juvem]e

L (p) “presc_r_ibe’d” means prescribed by rules made .,under t_his o
Act; | £ S T

R ) " (g) “probation. officer” means an officer appointed as a probation’
20 of 1958, ofﬁéer under this Act or under the Probation of Oﬂ'ende'rS‘Act 1958;,

(r) “special hotne” means an institution estabhshed or certlﬁed
by the State Government under section 10;-

)

(s) “superv151on” in relatlon to.a ]uvenlle placed under the care
of any parent guardian or other fit person or fit institution under
this Act, means the:supervision of that juvenile by 2 probatron officer
for the purpose of ensuring that the juvenile is properly locked after

~and that the conditions imposed by the competent authority are com- .
" plied with; i : :

“ () all words and expreosmns ‘used but not defined in this ActJ

2021974 and defined in the Code of Criminal Procedure, 1973, shall have the -
' meanings respec'rlvely ass1gned to them 1n that Code.
-+ 3 Where an 1nqu1ry has been initiated agamst a juvenile and durmg Con- :
the course of such inquiry the juvenile ceases to be such, then, notwith- - tinuation of
‘standing anything contained in this Act or in any other law for the time ”mq““yt “}
being in force, the’ inquiry may be continued and orders may he made in - J;sg;;ﬂg '
respect of such person as 1f such persoh had contmued to be a juvenile, - . who - hag
. _ : : ceaged
tobea.
juvenile,
CHAPTER II . :
COMPETF.EN'I‘ AUTHORITIES AND INSTITUTIONS "FOR. JUVENILES S -
4 (1) The State Government may, by - notification in the Ofﬁc1a1 ‘;}"‘;‘;nﬂe. ‘
Gazette, contitute for any area specified in the notification, one or more Bfargf e
Juvenile Welfare Boards for exsrecising. the powers and discharging the = -
duties conferred or imposed on such. Board in relatlon to neglected juve-
e 'mIes under this Act, ' _ ‘ _
(2) A. Board shall consist of a Chalrman and such other’ members as
the ‘State Government thinks fit ‘to appoint, of whom not less than one -
 mot1oTa . shall be a woman; and every such member shall be vested with the powers
o .

- of ‘a Magistrate under the Code of Crlmmal Procedure 1973.

L B (3) The Board shall function as a Bench of Maglstrates and ghall have
2 of 1974, the powers conferred by the Code of Criminal Procedure, 1973, on a Met-

- ropolitan Magistrate or, as the case may be, a. Judlclal Magistrate of the
- first class. . P ;
ST 5. (1) Notwithstanding anything contained in the Code of Criminal Juvenile

2 of 1974, Procedure, 1973, the State Government may; by notification in the Official ~ Courts.
: '~ Qazette, constitute for any area specified in the notification, one or more :
Juvenile Courts for exercising the powers and discharging the duties con- .
ferred or 1mposed on such’ Court in rélation to delinquent juveniles :

“under this Act.’

2y A Juvenﬂe‘Court shall consist of such number fof Metropolitan‘-,'
Magistrates or Judicial Magistrates of the first class, as the case may be,
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of the flrst class '

€)) Every Juvemle Court shall be assisted by a panel of two honorary

_soc1al workers possessing such qualifications as may be. prescmbeo -of
‘whom at least one-shall be a woman, and such panel shall be appcunted '

by the State Government

6. (1) In the event of any dlﬁerence of opinion among ‘the members

of a Board or among the Magistrates of a Juvenile Court, ‘the opinion ot

the majority shall prevail, but where there is ne such majority, the

(2) A Board or Juvenile Court may act notw:thstandmg +he dbsenoe ,

of any member of the Board or, as the case may be, any Magistrate of

- the Juvenile Court and ne order made by the Board or Juvenile Court
*_-shall be invalid- by reason only of ‘the absence of any mémber or Magls- -
‘ trate, as the case may be durlng any s’cage of the proceedmg '

S (3) No person shall be appomted as a member of the Board or- as a._ '
S Maglstrate in the Juvemle Court unless he has, in the opinion of the’ State L
‘ (xovernment Spemal knowledge of Chl].d psychology and chlld welfare B

‘ Prov1ded that a Board or aldJ uvemle Court may, 1f rt 1s of opmron
'that it is. necessary so to do- havmg regard to. the: c1rcumstances of the

K Lase transfer any . proceedlngs fo any Juvemle Court or Board ag the' |
~ case may be: : .

1

" Provided further that where there is any dlfference of oplmon betw%en‘ |

" . a Board and a Juvenile Court regarding the. transfer of ‘any proceedmgs

under thei first proviso, 1t shall be referred to the Chief Metropolitan -
- Maglstratc-_ or, as the case may be, the. Chief Judicial Magistrate for deci-
~ sion, and in a case where the D1strlct Magistrate 1§ functlomng as a Board
- or a Juvenile Court, such difference ‘of opinion shall be referred to the
Court of Session, and the decisién of the Chief I \/Ietropohtan Maglstrate
- or Chief Judicial Magistrate or, as the case may be, the Court of Session

on auch reference shall be ﬁnal

@ Where no Board or Juvemle Court has been c. nstltuted for any

1. (1) Where a Board or a Juvamle Gourt has been eonstltuted for"_.‘
. any- area, such Board or Court shall, notw1thstandmg anything contamed;_
- in any othsr law for,the time bemg in-force.but save ‘ag otherwise ex--
-pressly provided in this. Act, have power .to ‘deal exclusively with = all o
o proceedings under thls Act relatmg to- neglected ]uvenlles or dehnquent-"
,f,;uVenlles as the case may be : '

_iormmg a Bench as the- State’ Government thmks fit to appomt of Whom. a o
. ofie shall'be désignated as the Principal Magistrate; and every ‘such Bench .-
shall have the powers conferred by the Code of Criminal Procedure, 1973, -

"2‘.' of”1974..f -
~on a Metropolitan Mag1strate or, as the case may be, a Jud1c1a1 Mag1strate oy

L area, the powers conferred on. the Board or the Juvenile Court by {1 S

under this Act r4hall be exermsed in that atea. only bY ‘the Enllowing, '
' namely - ‘ . L , _ ,

(a) the Dlstmct Mag1strate or
(b) the Sub Dlvisxonal Mamstrate, or-
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(c) any Metropohtan Maglstrate or'J ud1c1a1 Mag1strate of the
first class, as the case may be '

-~

(3) The powers conferred on the, Board or Juvemle Court by or under
this Act may also be exercised by the High Court and the Court of Session,

when the proceedlng comes before them in appeal, revision or. otherwise .

8. ) When any Mag1strate not empowa'ed to exerc1se the powers of
a Board or a Juvenile Court under this Act is of opinion that a person
- brought before him under any of the provisions of this Act (otherwise
- than for the purpose of giving evidence) is a juvenile, he shall record such
.opinion and forward the juvenile and the record of the proceeding to the
" competent authority having Jur1sdlct1on ovey {he proceedmg

(2) The competent authorily to which the proceedlna is forwarded

under sub-section (1) shall hold.the- 1nqu1rv as if the juvenile had or1g1na1- :

lv been brought before it.

(1) The State Government may ‘establish- and malntaln as many

mvenlle homes as may - be necessary for the receptxon of neglected'
-juveniles under this Act. ' :

(2) Where the State Government is .of opinion - that any 1nst1tut1on'f ,
’ mher than a home established or mamtalned under sub-section (1) is fit

. for'the reception of the neglected juveniles to be sent there under this

'Proce-’

dure to be
-follow-

ed bya .

Magisirate

1Ot CIIpT- .

" wered

ugder the -

T Act, -

Juvenile
homes. - -

Act, it Tnay certify such 1nst1tut1on as & juvenile home" for the purposes-‘

nf thls Act

(3) Every ]uvemle home to which a neglected 3uven11e is sent under
this Act shall not only provide the juvenile with accommodation, mainten-

ance and facilities for education, vocational training andTehab111tat1on but

- also prov1de him with facilities -for ‘the development of his character and -

abilities and give him necessary training for protecting himiself -against

moral danger or exploitation and shall also perform such.other functions

as may ‘be prescribed to ensure all round grthh and development of his
ersonahty

(4) The State Government may' by rules'made under thlS~ACt, pro-'

- vide for the management of juvenile homes, including the standards and

the nature of services to be maintained by them and the circumstances’
" under which, and: the manner in which, the certification. of a juvenile.

home may be granted or withdrawn.

19, (1) The State ‘Government'may establish and maintain as 'mam.r

special homes as may  be necessary for the receptlon of delmouent
~ juveniles under th1s Act.- :

. (2) Where the State Government is of oplmon ‘that any mstltution -
other than a home established or maintained under sub-section (1), is fit -

for the receptlon of the delinquent juveniles to be sent there under this

Act, it may certlfy such institution -as a spe01a1 home for the purposes'

of this: Act, . S

() Every special home to which a dehnquen’r juvenile is sent under-»
this Act shall not’ only provide. the juvenile with accommodation, main--
ténatice and facilities for education, vocational training and rehabilitation,
but also provide him with facilities for the development of his chavacter - -

- and abilities and give him necessary training for his reformation -and shell

- homes.

Spevial
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growth and development of his personahty

- (4) The State Government may, by rules made under thls Act pro-
vide for the managernent of spécial homes, mcludmg the standards and the

" nature of services to be maintained by them and the circumstances under

which, and the manner in which, the certlﬁcatlon of a special home may

" be granted or w1thdravm o )

(5) The rules made under sub-sectlon (4) may also prov1de for the‘r '

classification and separation of delinquent juveniles on the basls of ag*er

and nature of offences committed by them B Y

‘ i1 1) The State Government may estabhsh and mamtaln as many.-
observationt homes as may -be necessary for the. temporary raception of
"Ju'vemles during the penaency of any mqulry regarding them under tms 7

: Act : : ‘ oo ‘ S :

- (2) Where the State Govemment is of. cpinion that any -institution
other than a home established or maintained under sub-section (1), is fit-
“for. the: temporary reception of- Juvemles during the pendency of any in- -
) qu1ry regarding them under this Act, it may recognise such mstttutlon as

an observatmn home for the purposes of this Act,

(3) Every observation home to Which a juvenile is.sent under th1s Act

shall not only provide the’ juvenile with accommodation, maintenance and

fae1l1t1es for medical examination. and treatment ‘but also prov1de h1m.

~ with facilities for useful occupation,
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- also perform such other iunctlons as may. be prescnbed to ensure all ro\md o

(4) The St tate Government may; by rules made under this Act, prowde

' for the management of observation hemes, including the standards and the
nature of services to be maintained by them, and.the circumstances’ under L
Whlch .and the ‘manner in which, an institution may be. recogmsed as ani‘ S
-ebservatlon home or the reoogmtmn may be withdrawn. ‘

vide—

(a) for the . estabhshment or recogmtlon of after-care organi-‘

12 The State Government may, by rules made under this Act pro-'

- sations and the powers that may be’ exercised by them for effectwely ‘

carrylng out their functmns under thls Act;

-(b).. for a scheme of after care nrogramme to be *'0110Wed by such :

a:fter—care orgamsatmns for the purpose of taking c¢are of ]uvenﬂea

after they leave juvenile-homes or special homes and for the purpose

- of enablmg them to lead an honest, 1ndustr10us and useful life; -

(c) for ‘the preparatlon or submn,slon of a report by the proba-“: -
" Hon officer in respect of each juvenilé pr]or to his dlscharge from.a - -

]uvemle ‘home or special home, as the case may be ‘regarding’ the
* - necessity and nature of after-care of such juvenile, the period of such

s

-after-care, supervision- thereof and for the submiission of a report by

: ;the probatxon officer on the orogress of- Each such 3uven11e

(d) for the standards and thenature of: serv1ces to be mamtaine&'

;by such after-care organisations;

(e) for such other matters as may be necessary for the purpose..

et effectively carrymg out the scheme of - after—care programme od

BRI Juvemles
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- CHAPTER JII
NEGLECTED .}nVENILE;s' :

13 (1) If-any pohce officer or any other person or organlsatxon autho-

rised by the State Governm 1t in this behalf, by general or spemal ordar, '
is of opinion that a person is apparently a neglected juverile, such polica

efficer or other person or organisation may take charge of that person for
brmgmg him before a Board. ~

(2) When information is given to an officer-in-charge of a pOllCe station )

" Production

of m’glected .
juveniles
before

“Boards.

about any necrlecteo. juvenile found within the limits of such station, he

shall enter in a book to be kept for the purpose the substance of such
mformatlon and take such action thereon as he deems fit and if such

oﬂicer does not propose-to take charge of the ]UVEHI]e, he shall forward a-

- eopy of the entry made to the Board. .

(3 Every Juvemle taken charge  of under sub sectlon (1) “shall be

brought before the Board without any loss: of time but within a period of -

‘twenty-four hours of such charge taken chludJng the time necessary for

" the journey from the place where the 1uvemle had been taken charge of
~te the Board.

(4) Every juvenile taken charge of under sub-sect1on 1. shall unless |

- “he is kept with his parent or guardian, be sent fo an observation homa -
- (but not to a pollce statron or jail) umtil “he can be brought. before &

Board

14 (1) If a 'oerson, who in the opinion Vof the'poli'ce officer. or the

authorised perxon or organisation is a neglected juvenile, has a parent or

- guardian who has the actual charge of, or control over, the juvenile, the
_police officer or the authorised person or the organisation may, 1nstead of ,
taking charge of the Jjuvenile, make a report to. ‘the Board for mmatlng an- :

- inquiry regardmg tlnat ]uvemle

“(2) On receipt of a report un&er sub-section (1), the Board may call’
upon the parent or- guardian to produce the juvenile befdre it and to show

~ecause why the juvenile should not ‘be dealt with as a neglected juvenile
under the provisions of this Act and if it appears to the Board that the
' Juvemle is likely to_be removed from its jurisdictjon or to be concealed
it may 1mmed1ately order his removal (if necessary by- issuing a search
warrant for the immediate production of the juvenile) to an observat;lon

- home or a place of safety. '

15. (I) When a personalleged to be.a neglected juvenile is produced

before a Board, it shall examine the police officer or the authorised person -

or the organisation who brought the juvenile or made the report and re-
cord the substance of such examination and hold the inquiry in the pres-

cribed manner and may make such orders in relation to the ]uvemle as 1t
may deem fit.

. (2) Where a Board is s satisfied on inquiry that a Juvenlle is'a neglected
juvenile and that it is expedient so to deal with him,  the ‘Board may

make an order directing the: Juvemle t6be sent to a ]uvemle home for the
perlod untﬂ he ceases to be a Juvenlle

Pr ov1ded that the Board may for 1eaSons to be rec0rded extend the

' 'pemod of such stay, but in no case the perlod of stay shall extend beyond

‘Special

proceduro '
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: the time when the ]uvemle attains the age of eighteen years in the case

- of a boy, or twenty years, in ‘the case of a glrl

 Power 10

© dommit
. neglected .

. juvenile o

custody. -

© Uneon- .

trollable

. juveniles. -

Bailand

custody of
= ]’U‘Y,enﬂes" )

Provided further that the Board may, if it is satlsﬁed that havmg

‘- regard to the cireumstances of the case it is expedient so to do, for rea-

sons to be recorded, redu_ce the period of stay to such per1od as it thinks

P ). During the pendency Of any, inquiry regardlng a Juvemle th‘e.
juvenile shallﬁ unless he is kept with his parent or guardian, be sent- to
. an observatjon home or a place of safetv for such per1od as may be spec1ﬁ-'

ed in the order of the Board: .
: Prov1ded that.no Juvemle shall be kept Wlth his parent or guardxan if,

in’ the. opinion . of the. ‘Board, such*parent or guardian is unfit or unable”
ta exercise or does not exerc1se proper care and control over the ]uvemle o

16. (1) If the‘Board_ so thinks fit, it may, 1nstead~of making gn order -

guardian or other fit-person, on’ such parent, guardian or fit person execut

“under sub-section (2) .of section 15, for sending the juvenile to a juvenile = '
~-home, make an order placing the juvenile under the gare of a parent,
suitable . . ‘

. ing a bond with or without surety to be responsible for the good behaviour =

- -and well-being of the juvenile and for the observance of such condltions o
as the Board ‘may think ﬁt to 1mpose o -

(2) At the time of makmg an, order under sub-sectlon (1) or at any - E

(3 Noththstanchng anythlng contamed in sub-sectlon (1) or sub-

- séction @), if at any time it appears to the ‘Board, on rece1v1ng a report .
' from the probation officer or otherwise, that there has been a breach of -

any of the - conditions. lmposed by it in rospect of the ]uvemle it may,

~after making such inquiry as. it deems fit, ‘order the 1uvemle to be sent-- .
: to a ;ruvenlle home. : : : :

" 17. Where a parent or guardlan of & ]uvenile complams to the Board -
- that he is not able to exerc1se proper care and control over the ]uvemle B

- time subsequently, the Board may, in addition, make an . order that the :‘ L

~_ ‘juvénile be placed under superv151on for any perlod not exceedmg three o :
" years in the first 1nstance : -

and the Board is satisfied on inquiry that proceedings under this Act

CHAPTER' v o

 DELINQUENT JUVENn.as

18, (1) When any petson accused of a ballable or non—baliable oﬁ"ence

‘ ‘should be initiated regardmg the juvenile, it may send the juvenile to -
- an observation honie or a place of safety and ‘make such further inquiry
+ a8 it may deem fit and the provisions of section 15 and sectlon 16 shall,
" as far as may be, apply to such proceedmgs ‘ '

and apparently a juvenile js arrested or detained or appears or i3

brought before a Juvenile Court, such person shall, notwithstanding - -
‘anything ¢6ntained in the. Code of Criminal Procedure 1973, or in any
other law for the time bemg in force, be released on bail w*i'th or-without
- . surety but he shall not be so releasad if there dppear reascnable grounds: .
- for ,believing that the release is 11ke1y to bring him into assocxatl.on with o
any known crimmal or ekpose him to moral danger or that his re;ease ST

wou}d defea‘r thie - ends of ]ustlce

-
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(2). When’ such person havmg been arrested is mot. released on-bail. -

under sub-section (I) by the.officer-in-charge of-the police station, such

ofﬁcer shall cause him to be kept in an observation home or a place of

safety in the prescribed manner (but not in a police statlon or' jail) un’dl o

- he-can be brought before a Juvenile Oourt

(3) When such person is not released on ball under sub sect1on 1)
by the Juvenile Court it shall instead of committing him to prison, make-

an: order gsending h1m to an - observation home or a place ‘of safety for - g
such’ period during the pendency of the mqulry regardmg him as may he

- spec1ﬁed in the order

19. Where a juvenile is arrested the. oﬂicer-m—charge of the police

station to which the juvenile is brought shall |85 500D as may be after :

the drlest lnform— :

(a) the “parent or guardian of the juvemle if he can be found,

of such arrest and direct him to be present at the Juvemle Court

. before which the ]uvemle will appear and )

" (b) the pr obatlon officer of such a_rr.est in order to. enable h1m to

obtain information regardmg the -antecedents and. famlly history of

the juvenile ‘and other material circumstances- likely to be of asms—
'tance to the Juvenile Court for maklng the 1nqu1ry

® ’

20, Where a- Juvemle havmg been charged with an offence appears or -
is produced before a. Juvenile Courta the Juvenile Court shall hold the

- inquiry in accordance with" the provisions of section 39 and- ‘may, subject

to the prov1smns of th1s Act, make such order in relatlon to the ]uvemle
as it, deems ﬁt

e

-21. (1) Where a Juvemle Court is sausﬁed on 1nqu1ry that a Juvemlef

has committ ted an offence, then; notwithstanding anything to the contrary

contained in any other law for the time bemg in force, the ‘Juvenile
+ Court may, if it so thinks ﬁ,t——. :

(a) allow the ]uvemle to go home after adv1ce or admomtmn

(b) dlrect the Juvemle to be released on- probatlon of good

conduct  and placed . under the care of any parent, guard1an or

' 'other fit person, on suc¢h parent, guard1an or other fit person executing

a bond, with or without. surety as.that Court may require, for the -

- good behaviour and - well- -being - of the Juvemle for any penod not
exceedzng ’rhree years :
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() dlrect ‘the Juvemle to be released on probatlon of good - |

conduct and placed under the care of any fit 1nst1tut10n for-the good

behaviour and well-being of the Juvenlle for any penod 10’r exceecL !

. ing three years;

(d) make an order d1rect1ng the juvemle to be sent to a specml '

“home,— - -

(z) in the case of a boy over. fourteen years. of’ age or of a-

“girl over sixteen years ¢ of age, for a period °f not 1339 than three

years, -
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(‘n) in the case of any other Juvemle, for the perxod until he
ceases to be a Juvemle

~ Provided that the Juvenile Court may, 1f it is sahsﬁed that having

regard to the nature of the offente and the circumstances of the case

it is expedient so to do, for reasons to be recorded, reduce the period
of stay to 'such period as 1t thinks fit:

‘Provided further that the Juvemle Court may, for reasons to be

recorded, extend the period of such stay, but in no case the period of
stay shall extend ‘beyond the time when the juvenile attains the age

of eighteen years, in the case of a boy, or twenty years in the case ox.
a gn-l : ;

(e} order the juvenile to pay a ﬁne it- he is over fourteen years'.

of age and earns rooney.

- (2) Wheyre an order under clauge (b}, clause (¢)- or clause (e) of:

sub-sec‘uon (1) -is made, the Juvenile Court may, if it is of opinion that

in the interests of the juvenile and of the public it is expedient so te do, -
- in addition make an order that the dehnquent ]uvemle shall remain
.under:the- supervision of a probation ofﬁcer named in the order durmg

such period, not exceeding three years, as may be spec1ﬁed therein, and
may in such supervmon order impose such conditions as it deems neces-

‘bary for the due supervision of the delmquent ;;uvemlm

Prowded that if at any time ‘afterwards 1t appears to the Juvemle :

Court on receiving a report from the probatlon officer or otherwise, that

_the- delinquent juvenile has not been of good behaviour during the perlod
of supervision or that the it institution under whose care the juvenile -

was placed is no longer able or willing to ensure the ‘good behaviour and

well- ~being of the juvenile it may, after making such inquiry as it deems . - - A
ﬁt orde the delmquent Juvenﬂe to be sent to a special home.

" ¢3) The Juvemle Court making a supervision order under sub-sectmn-

'(2), shall explain fo the juvenile and the parent, guardian or other fit
person or fit

juvenile has been placed, the terms and conditions of the order and shall

: forthw:lth furnish one copy of the supervision order to.the juvenile, the
parent, guardian or other fit person or fit institution, as the case may be,
. the sureties, if any, and the probatmn ofﬁcer

(4) In determining. the special home or.any person or institution to

- whose custody a juvenile-is to be committed or entrusted under this Act,

denomination  of the N
juvenile to ensure that religioug instruction contrary to -the rehgxou's :

the Court shall pay due regard to' the religious

persuaqwn of the Juvemle is not imparted to him. .

22, (D) Notmthsta’ndmg anything to the contrary contamed in any
other law for the time being in force, no delinquent juvenile shall be .
sentenced to death or imprisonment, or committed to prison in default of

payment of fine or in defaul‘c of furnishing securlty

Provided that where a 1uven11e who has attained the age of fourteen
years has committed an offence and the Juvenile Court is satisfied that
the offence committed is of 'so serious a nature or that his conduct and

behaviour have be on such that it Would not be in h1s 1nterest or 1n the.

e

1nst1tut10n, ag the case may be, under whose care the °
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, mterest of other Juvemle ina spec1a1 home to send hlm to such special._“

‘home and that none of the other measures. provrded under th.ls Act is .

- suitable or ‘sufficient, the Juvepile Court, may order .. the dehnquent~ ’
"“juvenile to be kept in safe’ custody in such place and manner as’it thinks
g ﬁt and shall report the case: for the orders of the State. Government '

(2) On recelpt of a report from a  Juvenile : Court under sub-sectmn '
. (1), the State Government may make such -arrangenient " in respect of
E the Juvemle as it deems proper and may .order such dellnquent juvenile-
"~ to be detamed at such place and .on" which condltlons as it thinks ﬁt

Prov1ded that the perlod of detention so ordered shall not exceed the '
maximum period of imprisonment to Wthh the ;juvenlle could have Eeen :

sentenced for the offence commltted

23. Notw1thstand1ng anythmg to. the contrary contamed in the' Code :
- of Cmmmal Procedure, 1973, no proceedlng shall be instituted and no
- ~‘order shall be passed agaunst a ]uvemle under Chapter VIII. of the sald

l‘.!.

Code. .~ oo TR

2, (1) Notwrthstandmg anythmg contamed in section 228 of the dee

- of Criminal Procedure, 1973 or in any other law for the time ‘being in
: force no ]uvemle shall ‘be charged with or tned for, any offence together‘
: ;WIth a person Who 1s not a. ]uvemle ETR ) 'R ‘

. (2) If ‘a Juvemle is accused of an ofEence for whlch under sectmn 228
“of the Code of Criminal Procedure, 1973, or any other law for the time
 being 1n force, such juvenile and any persen who ig not a jyvenile would,
~but. for -the prohibition' contained in sub-section’ (1), have been chargsed

: Proccedmg -

undep -

- Chapter. VIH

of the -

CGode of L

Crirhinal

" Procedure

not

~competent

‘No joint- .

trial of |

Juvemlc _
-and person B

not. g _
juvenile, o

"+ and ‘cned together the court taking - - cognizance of that offence sha]l o

direct separate trials of the ]uvemle and the other person

25, _N_otunthstandmg anything contamed in any otherfla_w_, a juvenil'e

‘who has comimitted an offence and has been dealt with under the pro-
-visions of this Act shall not suffer dlsqualiﬂcation if any, attaching to a
fconviction of an offence under such’ law ‘

.28, Not“mth)standmg anything contained in this Act all proceedjngs
in respect of a juvenile pending in any céurt in any area on the date on

which thig Act comeg into force in that area, shall be continued in that
court as if this Act had not been passed and if the court finds that the
juvenile has committed an offence, it shall record such finding and .
-Instead of passing any sentence in respect of the juvemle forward the
' -"Juvemle to the Juvenile Court which shall pass orders in respect of that . .
juvenile in accordance with the ‘provisions of this Act as if it had besn
“satisfled on inquiry under thls Act that the Juvenile has eommi&ed the )

oﬂence

Remeval -
of dis- -

. quali-
" fication

‘attaching

. to eon-

viction., . -

- Special

pro-
vision

o in Tes- - .
“ peet of
_ pending ’

cases. .- -
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_ CHAPTER V 3
PPOCEDURE OoF COMZPETE.NT AUI‘T-IORITIES GENERAILY AND APPEAI.S AND
" REVISION FROM ORDERS OF SUCH AUTHORITIES

2i.-(1) A _Board or-a Juvenlle Court shall ‘hold 1ts_ s1ttings at -such
piac’e on’such day and in such manner, as may be prescribed

%)) A Maglstrate empowered to exercise the powers ‘of a Board ‘or,

" as the case may be, a Juvenile Court under sub- sectlon {2y of dection 7
“shall, while _holdmg any inquiry regarding a juvenile under this Act, as
far as practicable, sit in a building or room different from that in which

the ordinary sittings of Civil and Crmunal Courts are held, or on

- different days or at times: dlf‘ferent from those at Whrch the 01d1nary

suttmvs of such Courtis are held

“(3) An mqulry- regarding a ]uvemle under™ this A'ct'sh"all 'be “held
expedltlously and shall ordinarily be completed = within. a period of"
three - months from the date of its commencement,’ unless, for speclal

' reasons to- Be recorded in wrxtmg, the cempetent autherlty othe,rwm'“
) thrects : : : o

28. (1) %ave as prowded in this Act, no person shali ‘be'pr’esent at.

maybe. - - - "zny q1tt1ng of a- ‘competent authonty, exce;;t_.

(a) any officer of the competent authority, or

(b} the partles to the inquiry before the competent authonty,\
~ the parent or guard1an of the Juvemle and other persons’ directly

concerned in the 1nqu1rv 1nclud1ng pohce officers and. legal pract1- f
.- tioners, and - ' ‘

(¢) such other persons as the. competent authonty may permit .
to be present. . : :

(2) Not\mthstandlng anythmsr contalned in sub-sectlon (1), if at any
stage during an, inquiry, a competent authority considers' it to be -

* expedient in the interest of the ]uvemle or on grounds of decency or

‘morality that any person including the police officers, legal practltloners :

- the parent, guardian or the ]uvemle himself should Mthdraw the

compelent authority may give such direction, and-if any person refuses _
to comply with such direction, the competent authorlty may have him

ramoved and may,, for thlS puxpose cause to be used such force as may - '
be necessary. : R S )

( ?\ No leqal practltloner shall be entltled to appear before a Board

"~ in any case or-proceeding beforn it; except with the spec1a1 permlssmn '

ofthatBOard : R : AR

© 29, Any oompetent authorlty before wh1ch a Juvemle is brought

wnder any of the’ provisions: of this Act may, whenever it 50 ‘thinks fit,
- Trequire any parent or guarcban having -the actual charge of or control:

aver. the Juvemle to- be present at any proceedlng 1n respect of the
1uvem1e ) : . : '

3%, Tf, at any stage dunng the course of an 1nquiry, a competent
‘authority is satisfied that the attendance of the Juvenlle iz not essential-
for the purpose of the inquiry. the competent authorlty may dispense

mvenﬂe
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o .il (1) When a Juvemle who has peen brought be101e a competent

fautnouty under .tnis Act 15 found 10 be suilering irom a diseise requiring -

prolonged mecucal treatment or puyslical or mental compluint that will
1espond to treatment, the competent authority may send the- ]uvemle

~to any place recognised to be an -approved place in accordanCe with

the rules made under- this Act for such penod as it may thmk necessary

for the reqmred treatment. .

. - : et

(,d) Where a ]u_venue is found to be suﬂfcring from leprosy or is of

... unsound mund, l%e shall . be deait with under the. provisions of the.
3 of 1898, -
"4 of 1912,

scpcrs Act, 1898 or the indian Lunacy Act, 191.& as the case ‘may be.

3) Where a competent authority has taken -action ‘under sub-=

section (1) in the .case of juvenile suffering from an infectious or
' contag*ous olsease, the competent. authority before restormg the said

. Commit. .

tal to
approved

-~ placeof

juvenile
suffer- .

ing from '’

dangerous
disease *
and his

- future

disposay,

juvenile to his pariner n marriage, if there has been such, or to the.

~ guardian, as ‘the case may . be, shall, where. it is satisfied that such action

-will ‘be in the interest of the said Juve.mle call. upon his partner in

- marriage or the :guardian, as. ‘the case ma}v be, to satisty the competent :
. authonty by submxtt*ng to medical examingtion tpat-such partner or

“guardian will not re—mtect the ]uvernle in respect oﬁ wnom the grder has ,

- veen passed. .

.

_ .32, (1) 'Where it appears to a competent authonty “that a persoz .
" prought before it under any of the provisions ' of this Act (otherwxse

than. tor -the purpose of -giving evidence). is a juvenile, the competent

authonty shall make due-inquiry -as to the age of that person and for -
- that purpose shall take such evidence as may be necessary and shall .
- record a fmdmg whether the person isa ]uvemle or- nof, statlng hlS e

ge 4s nearly as may be

\3) No order of a. competent authority - shall be deemed to have'
“become invalid merely by ‘any subsequen} proof that ‘the  person in :
‘respect of whora the order has been made is not a juvenile, and the age

recorded by the competent authority to" be the age  of the - person so

Presurap.

“.tiontand

determi..

-nation

of age,

brought before it shall, for the purpoaes of thus Act, be deemed to be

: the true age of ‘that person, -

,%3 T makirig any order in'respect of 'a juvenile under this Act, a-
“competent authority -shall take into- con51derat1on the followmg circum-

stances namely: — : . o
_ (a) the age of the ]uvemle

(b) the state of phys1ca1 and mental health of the ]uvemle

‘(c) the circumstances in Wh1ch the Juvemle was and is Aiving;

{d) ‘the - reports made by the probatmn officer; -

VA(e) the rehglous persuaslon of the ]uvemle

(f) ‘such other. circumstances as may, in the oplnlon of the '

Circums- -
“tances to
be taken
into consi-

- deration

in making
orderg.
under
the Act.

L

mmpetent authority, requ1re to be taken into conslde‘"atlon 1n the .

1nterest of the welfare of the ]uvemle

. Urowded that in the case of a delinquent juvenile, the abeve clrcum-

noes shall be taken into conm&eratlon after the Juvemle Court has
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recorded a. rmomg agalnst the ]uvemle that he - has committed the

_offence::

t’rowded further that if N6 report of the. probatlon ofﬁcer 1s recelved

_ within ‘ten weeks of his being informed under sectlofn 19 it sha]l be

. openito, the Juvemle Court 1o proceed w1thout it,

__'place of residence hes outside the jurisdiction of the competent authority
‘before which he is brought the ‘competent authority may, if satisfied -
atter dize inquiry that it is exped1ent so to do, send the ]uvemle back .
to-a 1e1at1ve or other person who is fit and W1111ng to receive him at--

- his ordinary place of residence and ‘exercise proper care and ' control -

%4 In the case of a negleciegd - or dehnquent ]uvemle whose ordmary-r

over him, notwithstanding that such place 6f residence is outside: the

K ',]urlsdlctmn of the competent authorlty, and the ‘competent. authority
" exercising, jurisdiction over the place to which the juvenile is sent shall |
_ in respect of any matter -arising subsequently ‘have the ~same powers

"in relation to the ]uvemle as 1i the ongmal order had been passed by o
~dtselt. : : e _ o

35. The’ report of the probation oﬂicer or any c1rcurnstance cons1dered '

by the competent" authonty under scctlon 33 shall “be treated as‘;

E conﬁdentlal

_ Provided that the competent authOnty may 1f 1t S0 thmks ﬁt com—vf.."_; S
mumcate the substance thereof to the juvenile or his parent OT. guardian DR
- and may give such ]uvemle parent or guardian an opportumty of pro--. ..~

~ducing: such ewdence as’ may be relevant to the matter stated m the_ '
'report : : :

N the “Act. o

: Appeatﬂ?_ . .
B by an order made by a competent authority under this Act may, within = . -
- thirty days from the date of such order prefer an- appeal to- the Court s

~

- 36, (1) No report in any newspaper magazme or news-sheet of anyi '

inquiry regardlng a juvenile -under this Act shall disclose - the name,’
- address or -school’ or any -other - partlculars calculated to lead to the : ..
identification. of the ]uvemle nor shall any p1cture of any such 1uvenileo SR

_be pubhshed

" Prov1ded that for reasons to be recorded in wrmng, the authonty' ’

' ,holding the inguiry may permit such dlsclosure 1f in’ 1ts oplhnon such .

dlsclosure is in the 1nterest of the Juvemle

_ (@) Any person contravenmg the prov1510ns of sub-sectlon 1) shall
be pumshable Wlth fine which may extend to. one thousemd rupees. -

37 Q) SubJect to the. provisions of this section, any person aggrleved

of Sessmn

DroVided that ‘the Court of Session rnay‘ entertain’ the appeal aftér . -

- the expiry of the said period of thirty days if it is. satisfied that the

" appellant was prevented by sufficient cause from ﬁhng the appeal in :

' tnne

@) No appeal shall he from~—

(a) any order of acqmttal made by ‘the Juvemle Court in res—

Dect of a Ju‘vemle alleged to have committed an oﬁeﬂcen or "
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(b) any order made by a Board in respect of a ﬁndmg that a_

person is not a neglected ]uvemle
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(3) No second appeal Sharl lie- from any - order of the Court of_ '

‘Sessmn passed in appeal under th1s sectlon

38, The H]gh Court may, at any tlme e1ther of its own motion or

"~ enan apphcatlon recered in this behalf, call for the ‘record of ‘any- -
© proceeding -in: which. any competent authority or Court of Session has
passed an order for the purpose of satisfying itself as to the legahty ot

propriety of any such order and may pass such order in relatmn thereto
as it thmks ﬁt ' : . :

Revision,

Prov1ded that tue H1gh Court’ shall not pass an order under thls .

S sect1on preJud1c1a1 to any person wnhout grvmg him a reasonable oppor—-.
o 'tumty of berng heard

39. (1) Save as otherw1se expressly prov1ded by this Act a compe-'

' tent authorlty while holding any inquiry under.any of the provisions ..
" of this Act, shall follow such - procedire as - may be. prescribed and -
L : subJect thereto shall follow, as far-as ‘may,: be, the-. procedure la.td..,'
S oot ‘down . in. the. Code of Crlmmal Procedure 1973 for tr1als m summons '
S cases o O - R LT

Proce— L

dure in

“inguiries,
: appeals o
- and revi-
‘sion ] pro-;
: 'ceedmgs

(2) Save as OtherWISE expressly pzovrded by or under th1s Act the _ a

procedure to be’ followed in. hearmg appeals or _revision - proceedmgs e
- under this ‘Act shall be, ag far as practicable, in accordance w1th +he T,
pmvxsmns of the Code of (Lrumnal Procedure 1973 k

_ 40 (1) W1thout prejudlce to- the prowsmns for appeal and reV1s1on:"
under this.. Act, any . competent autherlfy may, either on its own. motion.-
‘or.on_ ah. apphcatmn recéived in-this behalf, amend any. order as to the -
-.mst1tut1on to which-a _]uvenlle is to be.sent or as to the person under .

o Whose care or supervisxon a juvenile is to be placed under thls Act

toamend:'-‘ _
‘orders, -

(2) Clerlcal m1stakes in- orders passed by a competent authorlty or

errors arising therein from any accidental slip or omission may, at any- o
- time, be corrected by the competent author1t_y elther on its own motlon or -
. ;on an apphca’mon recewed in. this behalf '

-_ CHAPTER vr

SPECIAL OFFENCES 1y RESPECT OF JUVENILES .

41. (1) Whoever havmg the " actual charge of or con’crol “over, a.
'.‘.uvemle assaults, abandons,-exposes or’ w1lfully neglects the ]uvemle_
_Or causes or procures’ him to be assaulted, abandoned, exposed  or

neglected in a manner likely to cause such juvenile unnecessary mental'
. or phys1cal suffering. shall e pumshable with imprisonment for a term_

‘v}nch may extend to six months or W1th ﬁne or w1th both.

(2 No court shall take cognizatice of an oﬂfence pumshable under
isub-sectlon (1) unless the complalnt is. filed with the. previous sanctmn'
o of the Btate Govcrnment or an oﬂ‘lcer author1sed by it in this behalf

ment for
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42 (1) W’hoeve1 employs or uses any Juvemle for the parposes of

‘egging or causes any juvenile to beg shall be punishaple with imprison-

ment for ‘a term which may extend to - three years -and shall -also be L

“le to ﬁne.

) Whoever navmg the actual charge of or control "ovef, a.
enile abets the commission of the offence pun:shable under sub-

R U\‘ieno. to one year and shall also be llable to- ﬁne

(3) The ‘offénce ’namshable undel this sectlon Shall be’ cogmzable

L 43, Whoever g1ves or causes .10 be. glven to any ]uvemle any
- 1ntox1cat1ng liquor in a public place or any narcotic drug or psychotropic

ubstance except upon the order of a duly quallﬁed medical practitioner

or in case of sickness ‘shall be: punlshable with imprisonment for a <

term wh1ch may extend to three years and shall also be liable. to ﬁne

44 Whoever ostens1bly procures a Juvemle for tne purpose of any i
.wnployment \ncl withholds the earnings of the Juvemle or uses such.

o . earnings for- his own- mrposes shall be: punishable- with 1mpr1sonment :
" employees. : -

for -a term whlch may eﬁc’rend to three years and shall also be 11able to

. "_?j"n;e .

B

, ts ‘Where ‘an aot or omission = constifutes -an . offence . punlshablé'_ ,
_Jnoer this Act and’ also- under any other -Central. ‘or State Act then, -
. “notwithstanding - anything contained " in any law for the time being in: §
* force, the.offender found guilty of such offence shall be liable to punish-. "
"ment only inder such Act as pro\ndes for pumshment whlch ls greater
- i degree. : - : : . : -

' CHAPTER VH-

MISCELLANEO‘US :

tained in this ‘Act, at any time; order a’ neglected or delinquent. ]uvemle‘

to be dxscharded from = the ]uvemle home or spec1al ‘home, elther ,

al‘solutelv or. on: such condltmns as’ 1t may think fit to impose.

(2) The State Government may, not‘mthstandmg any ]thmg contalned
in this Art, order— : 3

(a\ a neglected 1uven1le to be transferred from one- ]uvenile
}*ome to_ another;

by o delmquent ]ﬂvenlle to “be ’cransfe red from * one special ' ‘
home- to another or from ‘a special home to a borstal school where -

"o asuch school exists or from a special home to-a juvenile home,

(c) a neplected juvenile er a- delmquent 1uvemle to be tlzans-

ferred from a 1uvemle hemg or '3 epemal home to a ﬁt Demon or A
- fit mshtutmm n S : :

ion (1), shall be. pumshable ‘with imprisonment for a- term Whldh f_

46, (1) The State Governmem may, notw1thstanding anythmg con« '_



" special home. or institution of a like nature in any other ‘State w1th the
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(d) a ]uvemle who has been released on 11cence whlch has

been revoked or forfeited, to beé sent to the special. home or ]uvemle - '
. home from which he ‘was’ released ot ‘to.any other Juvemle nome :

-or special home or borstal school:

Promded that the total period of- the stay of the juvenile “in a;t
juvenile home or a special home or a fit 1nst1tuhon or undev a fit newon -

shall not be inereased bv such trmsfer

{3) The' State Govemment mev, nmw1ths’randmrv anything contam
_»d in this Aect, at any time, discharge a juvenile from the care of.  any

- person under whom he was placed urider this Act en‘her absolutelv or

_on such conditions as may t‘mnk fit to. xmpose

t’7 )] The Government of a State mav dnect any nes}ieetéd'

- mvemle or. dehnquent juvenile -to be. transferved from any }uvemle' '

“hame. or qpecnal home within the State to any other  juvenile “home,
. Lonsent of the Government of that State

(2) The Government of a State may, by general or spec1a1 order

. the State of a neglected juvenile or. delinquent juvenile detamed ina:
' :]uvemle home or qneCIa'i home or ‘institution of . a like nature il any

- other State where the Government of that State makes an order for

such -transfer, and upon such transfer the provisions: of thig Act shall -

applv to such juvenile as if he had been orlglnally ordered to be sent
to such juvenile home or °pec1a1 home under this Act

48 (1) Where xt appears to the State Government ’rhat any 1uvenﬂe :

. kept in a special home or juvenile home or 1nst1tut1on in pursuance -of -
'thrs Act is suffering from- leprosy or s of unsound mind, or'is addicted

to-any narcotic drug or nsychotromc substance, the S‘safe Governmentﬁ
I I order his removal to: a leper asylum or ‘mental hospital or treat-
ment - centre for drug addicts or other place. of safe custody for, being’

- kent there for such period not exceeding the Dermd for which he is re-

quired to be kept in custodv under the orders of ¢ he competent autho-
rty or for such further period as mav be eertified bv the medical officer
to. be necebsarv for fhe nroper heatmeni of the 111veniYe

_ (2) Where it a‘ppears to the S’catn Govemment that the juvenile
- s cured of lenrosy or of unsocundnesg of rnind or drug addiction it may,

_if -the juvenile is stiti. Tlable to be keot in custodv, order ‘ha Derson.
having charge of the 1uven11e to send him 1o the special home or
fuvenile home or institution from which he was removed or, it the

- juverie is no Ionger liable to-be kept in. cnﬁtodv grrler 'hlm to. he
' 'd'iecharged ) _ Ty

- 49. (1) When 2 1uvenﬂn is kep'r in a 111ven11e home or spemai homﬂ
The State Government may. if it so thinks fit, 'r'elease the mvemle from
_ﬂ'm juvenile home or snecml home and grant hlrﬂ ‘a2 written licetice -
, for such period and .on such- conditions as may be ‘;necvﬁed in the

"_['l'ansfers L
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7. Provision
.. in, respect
. of escaped ,
: Juvemles S

=0 juvenile: home or. from the care of a. person under Whom he was placed -~
. under this Act and shall send-thé juvenile back to- the- speclal home or "

 the juvenile- home or-that - person, as the case ‘may be; and no nroceeding} .
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(2 Any hcence so granted under sub-sectlon (1) shall be ln force :

for the period specified in.the licence or until revoked or forfeited by SR
: the breach of any of- the cond1t1ons on wh1ch it was granted

(3) The State Governmert may, at any time, by order in. Wrmng,

‘ ‘revoke any such licence and order the juvemile to return to  the | .

juvenile home or spec1al home from which he was released or to any

, other ]uvenlle ‘home or spec1a1 home, and shall do so at the desire. of:

the person with . ‘whom. or under whose superwsmn the juvenile: has ;

‘been permitted fo live in accordance w1th a 11cence granted under sub- .
- sectlon (1) _' oo : :

,' .

€3] When a 11cence has been revoked or forfelted and the Juvenlle :

refuses or fails to. return to the spec1a1 home or juvenile home to, Whlch' '

- he ‘was directed 50 to return the State Government may, if necessary,
- cause h1m to be taken charge of and to be taken back to the speclal
home or Juvemle home ' :

(5) . The time durmg wh1ch a ]uvenlle is absent from a spec1al horne"

: or juvenilé home in: pursuance of a licencé granted under this section - “
_ shall be deemed to be part of the time for which he is llable to be
'7rent in custody in the speclal home or ]uVemle home '

Prov1ded that when a Juvemle has falled to return to the spec1a1 home coTRn
" or juvenile home’ on the licerice being Tevoked or fo:rfe1ted the time
which elapses after his failure so to return shall be excluded in computmg' L
the tlme dUnng whlch he is hable to- be kept in: custody N ‘

50. Notvvlths’fandmg anythmg to the contrary contalned in any other -

:law for the time being. in force, any. - police officer may take - charge .
-without_warrant of a 1uven;le who has escaped from.a spemal home ora::

shall be instituted. in respect of the juvenile by reason of such escape

" but the spe01al home, ]uvenﬂe home or the persen may, after. giving the

tion by -

parents,

“information ‘to the competent authority which passed the order in respeet -

' of the ]uvemle take such ste]os agamst the Juvemle as may be deemed -
necessary e o R _ AR ”-_m

51 (1) The compete‘nt authority: which makes an order for sendmg

. a neglected juvenile or a ‘delinquent juvenile to a 1uven11e home or a :
~ special home or placing the juvenile under the care’ of a fit person or fit : -

institution may make an order requiring the parent or other person llable
to maintain the juvenile to contribute to h1s malntenance it able to do

" so, in the prescnbed manner.

2): The competent authonty before making any order under sub- :
sectmn (1) shall - inquire into -the circumstances of the parent or other

- person liable- to- malntaln the juvenile and shall record evidence, if any,
. '1n the presence of the parent or-such other person as the. case may be.

“(3) The perSOn llable to mamtam a juvenile shall for the purposes

" of sub-sectmn (1), 1nc1ude m the case cf 1Hemt1macy, h1s nutat.lve father

: Provided that where the Juvenlle is 111eg1t1mate and an order for his - s
i maintenance hag been made under section 125 of the Code ot Cr!minal o

-

L)



2 of 1974,
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ance of the ]uvemle : o |
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Procedurc 1973 the competent authorlty shall not ordlnarlly make an
; --'ordel for c0ntr1but10n against the- putatlve father but may order the

- whole or any part-of-the sums accruing due ‘under the said order for
" maintenance to be paid to such person as may be named by the compe-
“tent authorjty and such sum shall be pald by him towards the ma1nten-.~~

(

(4) Any order made. under thls section may be’ enforced in the sdme

- - manner as an order under sectlon 125 of the Code of Criminal Procedure,-
1973 L . i ;

52 (1) The State Government may- create a Fund under such name

- as it thinks fit for the Welfare and rehab111tat1on of the ]uvenlles dealt ,

 with under tlus Act

' organlsatmn

' w1th the pernnssmn of the compe‘rent author1ty - _ [

LRt
B

() There shal} be credited to. th'e Fund such. volunta'r'y' 'donatmns; .

contrlbutmns or subscrlptlons ‘as may be made by any 1nd1v1dual or

{

(3). The FPund created under sub- sectmn (1) shall be admlmstered L

by ‘'such officer's or authority, in such manner and for such purposes as :
. may be prescnbed , . o ;

53, (1) The State Government may constltute an Adwsory Board :
: to -advise it on matters relating to the ‘establishment and mamtenance
- of homes, mobilisation of resources; provision -of- facilities for education,

training and rehabllltatlon of neglected and delmquent 1uven11es and -

- coordination - among the varlous ofﬁc1al and non-rofﬁclal agenmes '
. concerned, :

(?) The Adv1sory Board shall consist of such number of . officers’ and =
other - persons ‘as the State Government -thinks fit and may" also include . -
. experts and the representatwes of voluntary orgamsatmns ‘ engaged in’
" the relevant areas - B ST

54, (1) The State Government may nomlnate not more than three

- ‘non- oﬁ‘ic1als to be Vlsitors for each of the homes estabhshed under thls
" Act, o _ ‘ : : : oo : -

7 (2) A Visitor nominated for a home under - sub- section' (1) shall
perlodlcally visit such>home and make a report to the State Government -

55. Any person in Whose custody a. juvenile is placed in pursuance of .

this Act shall, while the order is in force, have the like control ovar the
juvenile as he would have if he were his parent -and shall be respons1ble

" for his maintenance, and the juvenile shall continue in his _custody for .

_Advisory
" Board.:

Visitors, -~ -

Controlof -
custodiar -

- over

juvenile; -

the period stated by the competent authorlty, notmthstandlng that he )

is cla1med by hig parent or any other person:

' Prov1ded that no ]uvemla while in such custody shall be carr1ed except

'56. In any area in . which this. Act. is brought into force ‘the State

~ Government may dlrect that a delinguent juvenile -whois undergoing

" - any sentence of 1mpr1sonmenf at the commencement of this Act shall,

‘in lieu of undergoing such sentence, be senit to a specidl home or be’
- kept in safe custody in such place and manmer as the State Government-

Delinqu-"
ent -juve. -

~nile ;

under- o
going

~senténgq
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. af Commm_’” thinks fit, for ‘the remamder of the’ period ‘of - the sentence and- the' pre-

cement - - . visions of this Act shall apply to the juvenile ag-if he had been ordered
by a Juvenile Court to. be 'sent to -such special home or,-as the case may e
be ordered to be detamed under sub- sectlon (2) of sectlon "2 . )

of the
-Act,

A\?Pﬂi"_“f‘.' © 57. (1) The State Government may appoint as.many  probation
ment o :

officers. . officers; officers for the inspection. of ‘specig]l homes, ]uvenlle homes, ob-

servation homes or “after-care organisations and such other officers '-as‘
it may deem necessary fbr carrymg out the purposes of this ‘Act.

: A(2) It shall be the . duty of the probatlon officer—

‘(a) .to inquire, in accor‘dance with the direction of a competent

'authonty, into the antecedents and- family history  of ‘any juvenile e

- - accused of an offence, w1tn a view to assist the authorlty in makmd,
: the inquiry; Sl

‘(b): to visit neg‘iected and dehnquent Juvenlles at such intervals iy

as the probation officer may think fit; - I

() to report to the competent authorlty as to the behavmur of .

.eny neglected or dehnquent ]uvenlle* - e -

-~ (d) to advise: and - assist neglected or delinquent ]uvemles and
if necessary, endeavour to ﬁnd them quitable employment;

(€) where a neglected or dehnquent 3uven11e°1s placed dnder: the -
" cdre of ariy person or institution on eertain conditions, to see- whether‘

~ such conditions are being complied with; and

(f) to perform such other: dutleb ds may be prescrlbed _ ' e o

(3) Any officer- empowered in this behalf- by the State Government . |

rnav enter any:: spec1a1 home, juvenile home observation homn or after- - .
" care organisation . ahd make a corine‘fe inspection thereof inall" its.
~departments and of all”papers, registers and -accounts relating therete and

shall subnnt the report of such 1nspectlon to the ‘State Government
Officers:
appointed.

under the Act shall be deemed to be pubhc servants within the meanmg of bectlon
Act - 21. of the Indlan Penal Code. k : , 1

58, Probatxon officers and- other ofﬁcers appomted in- pursuance of this -

'»45 of 1860.

20£1974,

" tobe :
public !
servanty, - _ A
Erc;cei-n_ . B9, The plovlSIOl‘lS of Chapter XXXIII of the Code of Crnmnal Pro—
rgs;ed‘- -cedure, 1973, shall, as far as may be apply to bonds taken ur‘der thls
of bonds, ACt I : R

t]?ieéa' " 60. The <§tate Government may, by general - or special order direct. '
" powers that any power” exercisable. by it under this Act shall, in such circum-

DA stances And -under-such = conditions, if any, as may be specified in-the..

' order be exerc1sab1e also by an, o:Fﬁcer subordinate.to that Government :

; Ef)‘;:z*;""_ ‘61. No suit or other.legal 'proceedmg shall lie against the State Gov— o
action ~ ernment. or any . probation officer or other officer appointed. under . this'
taken “Act: in respect of anything. which is-in good faith -done or intended.to.he - .
i good done in pursuance of thrs Act or. of any rules or orders made thereuﬂder' '

_ faih,
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62. (1) The State uovernment may. by notrhcatmn in the olﬁmal "Power o
Gazette make rules to earry out the purposes of thls Act B makerule;s <

- (2) Iq partlcular and- w1thout pre]udwe to the generallty of the
foregomg power, such rules may prov1de for all or any, of the follow-
mg matters, namely:— : :

- (a) the places- at which; the days on whlch the time at Wmch
and the manner in/ Whlch a competent authorlty_ . may_ h01d 1tq
s1ttmrrs . ‘ ' .

o o (b) the procedure to be followed by a cOmpetent author1ty in
i I ~holding inquiries under this Act, and the imode 'of dealing with
- / ' Juvemle° suffermg from dangerous dlseasesl or mental complaints; —

: (c) the c1rcumstances in . which, and the: cond1tlons subJect to

which, an institution may be certrﬁed as a special home or a Juvenile’s

home recognised as an observation home and the - cert1ﬁcat10n or
' recogmhon wlthdrawn ' :

I S (d) “the 1rterna1 mandgement ot speclal homes, ]uvenlle homezi -
' - and, observation homks and the standal’.‘dg and the nature of servxceB R
to be mamt'uned by them;

s

R RO V - (e) the functiong and respons1b1ht1es of speclal hOmes ]uvern] :
' . homes and, obsewatlon homes; -

(f) the 1nspect1on of spemal homes ]llvél‘ll].e hornes observatros A
homer, and after—care orgamsatmns ’

(g) the eetabhshment management and funct1ons of after-carV ,

organisations; the- cncurnstances in which, and the conditions subjet - - -
~* to which an ‘institution may he recogmsed as an after-care orgamsa i
o tion and - such other matters as are referred to m section 123 ’

-

| ( h) the quahhcatlons qnd dutles of probatlon ofﬁcers o - :

("' - (i) the recrultment and training of peraons appomted to carey .
' out the purposes of this Act and the terms ang COI’Idlthns of theis . -

serv1ce

€)) the_.;conditioné. gubject to which a girl _v'v_ho is a.neglected or = 4
" delinguent -juvenile may be escorted from one place {o another, and
~ the manner in which--a juvenile may be sent outs1de the JllI‘lSdlCtlon
'-Of a eompﬂtent author1ty, : oo :
L (k) the r'lanner in, Whic’h ‘COntributiOn for the maintenance. of a
R ]uvemle may he ordered to be paid by a parent or guardlan ' -
L - _ (1) the oﬂicers or author1t1es by whom, the manner in Wh1ch and
oo LT - the purpose for which the Fund created - under ‘séction 52 shall be
‘ administered,; o

" (m) the concntlons under which a juvenile may be placea out on
lreence and the form and cond1t1ons of such licence;,. .

(n) the condrtmns sub;ect to which~ juveniles may be pJaced
~under the care of any parent, guardian or other  fit person. or fit
1nst1tutlon under thig Ac¢t angd the obligations -of such- perSons or

institutions towards the juveniles so placed;. - " : e
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(o) anv other matter wh1ch has to be, or may be, prescnbed

(3) n.very 1u1e made by a Statg Governmeut under this Act shall be

laid, as soon as may be after it is made before the Leg1slature of that
State - . A : : _ ST

63, If 1mmed1ate1y before the date on  which th1s Act comes into
force in any State, . thefe is in force in that State, any law corre.Spondm
+ to this Act, that law shall stand repealed on the sa1d date

Provided that the repeal shall not aﬁect—

(ay the previoug operatlon of any law $0 repealed or anythmg'- K
duly done or sul’fered thereunder; or :

(b) any right, privilege, obhda’uon oy hablhty acqu1red accrued -
or 1ncu1red under any laW S0 reoealed or : B

(c) any penalty, forfe1ture or pumshment 1ncurred in 1eSpect.
of any oﬁ"ence cummltted agamst any law so repealed or

(d) any- 1nvest1gat10n ]egal proceeding or remedy in reSpect of
dny such right, privilege = obligation, llaoihty, penalty, fmfelture :
or pumshment as aforesald

) ,~and any such 1nvest1gat1on legal - proceedmg or remedy may be insti- -

.tuted, centinued or enforced and any.such penalty, forfeiture or punish-.
ment. may be 1mpo~,ed as if th1_s Act had not been pashs_e_d



